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Ravindra Maithani, J

1. By means of the instant petition, the petitioners seek the following reliefs:-

A\Y

i. Issue a writ, order or direction in the nature of Mandamus directing the
respondents to release of gratuity, pension arrear, encashment of leave amount
and other service benefits of Late Sudheer who was a ‘Environment Friend’ in
Nagar Palika Parishad Nainital and unfortunately died on 21.01.2023.

ii. Any other writ, order or direction which this Hon’ble Court may deem fit and
proper in the facts and circumstances of the case.”

2. Heard learned counsel for the parties and perused the record.

3. It is the case of the petitioners that the husband of the petitioner no.1, who is
father of the petitioner no.2 (“the deceased”) has died during his service period,
but the service benefits of the deceased have not been released by the
department till date.

3. At the very outset, learned counsel for the respondent no.4 would submit that
the respondent no.4 admits the claim of the petitioners, but due to financial
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crunch, the payment could not be made on time. He gives an undertaking that
within four months from now, all the admissible dues will be paid to the
petitioners.

4. The Court takes on record the statement made on behalf of the respondent
no.4.

5. The writ petition is disposed of with the directions to the respondent no.4 to
make the payment of all admissible dues to the petitioners within a period of four
months from today.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/sunita-devi-and-another-vs-state-of-... Page 2 of 2



